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(2) An active pilot project should
be launched through the Civil
Defence Organisation to enroll un-
employed youth volunteers from
each border village with a branch
beadquarters in each Gram Pan-
chayat. Sufficient number of volun-
teers should be engaged daily and
incentives to the tune of minimum
wages should be paid to them on an
experimental basis.

(3) Sanction immediately com-
pensation to the extent lost due to
dacoity and cattle-lifting.

(4) Construct an RCC Cattle Shed
for each border village with accom-
modation for 30 to 40 persons guard-
ing the cattle.

(5) A special Cell should be
created in these areas under the
charge of a Deputy Commissioner
and monthly reports be submitted
to the Centre for perusal.

With these words 1 conclude my
statement.

14.15 hrs.

WATER (PREVENTION AND CON-
TROL OF POLLUTION) AMEND-
MENT BILL—Contd.

MR. DEPUTY-SPEAKER: Now we
proceed with the further consideration
of the Water (Prevention and Control
of Pollution) Amendment Bill.

Shri Shri Krishna Singh...... He is
not here. He was on his legs and was
supposed to continue his speech.

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): Yes, Sir, he had just started.

MR. DEPUTY-SPEAKER: He is not

here. So I call Shrimati Parvati
Krishnan.
SHRIMATI PARVATI KRISHNAN

(Coimbatore): I agree with many of
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the Members who have spoken earlier,
that it is very necessary for us to have
a comprehensive legislation on this
whole question of environmental pollu-
tion. Earlier when the Bill on Air
Follution was referred to the Select
Committee, the same point was made
that this piecemeal dealing with one
after the other, 1 do not think, is
sufficiently imaginative nor is it going
to really answer the purpose.

The amendment that is being
brought—I will come to that later.
But what I would like to impress
upon the Minister is that the concept
of pollution is itself relatively new in
this country. We have been talking
about it and in general there has been
some knowledge or some awareness.
But if you take the country as a whole,
the whoie concept of pollution is
quite new I do not think that it has
Leen studied in sufficient depth and
I would say that this type of legisla-
tion also shows that, because, what 1
feel is what is immediately needed are
steps to regulate and avoid serious
pollution problems and these should be
nitiated without  waiting for a
seasoned anti-pollution approach as in
other countries.

When we raised this question of a
comnprehensive legislation, the Minister
gave us to understand that the matter
is being examined, it is being investi-
gated and so it takes time and ‘we are
aiming towards that’, etc. etc. Sir,
is it not his duty to bring it? Because
the point is to set the matter going and
then set out the process of implementa-
tion also because even the implementa-
tion of the Water Pollution Act has
so far, as far as I can gather from the
various investigations that I have
persunally carried out or from dis-
cussions that 1 attendeg in various
conferences, seminars and so on, been
very much on a symptomatic basis
and an absolutely scientific approach
to it to see that all our technical
know-how and technical resouces are
adopted to the maximum to make the
people aware of the environmental
pollution, I am afraid, is not yet there.
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Even when we visited various States
and studied some of the water pollu-
tion works, what did we find? The
Chairman or the Secretary are those
who have been on deputation from
some other service. usually from your
ocwn, that is  the Plan, either of the
State or of the Centre, and some have
also made remarks that they are not
so interestegq in this work because the
parks are limited in this work. I am
not going into that. That is the song
sung by many. I think you know what
I am referring to. Therefore, they are
not enthusiastic about it because the
personal stake is not there and the
personal staxe comes when there is
really that dedication to this whole
problem of environmental pollution,

1t has come at a time when many of
the advanced countries have shown
us what the dangers of environmental
pollution are with growing industriali-
sation and so on. Therefore, you have
a tendency sometimes of some people
saying that this is the trouble with
industrialisation. Therefore, what is
the conclusion? No industrialisation.
Not at all. Science has advanced for
enough and our scientists are also
copakhle enough of helping us to see
that industrialisation takes place
svoiding the pitfalls of enviromental
pollution which some of the advanced
countries have landed themselves in.
and we should make full use of that
advantage and go forward on that.
Therefore, it is not only that remedial
measures should be undertaken and
that is not what is being done now.
You take, for instance, the Gwalior
Rayons in Mavoor. For years and
vears the workers there were point-
ing out the widescale pollution taking
place with the water there. Did the
government take notice? No. Did
the various authorities take notice?
No. Therefore, vegetation, your flora
and fauna, the fish in the region and
humane beings have always been affec-
ted. Similarly in Nagda. Therefore, you
know where the rayon industry is
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coming up, from the word ‘Go’, you
should go into it to see that the
necessary machinery and devices for
controlling the effluents should be
there. They have got another argu-
ment also. When I discussed with
some scientists, they said that where
there is discretion, it is going to be a
difficult job. Even in America they
are finding it difficult. What happens
is that an industry has to close down
before certain things are done and it
takes a long time and so many people
will be out of work. What kind of an
argument is this> In a country like
ours which s still backward, indus-
trially speaking. what kind of an argu-
ment is it? Already in places like
Mavoor, Nagda and Sirumugai where
these rayon factories have come up.
the Government and the industries
were warned about it in the very
beginning. Therefore. what is very
necessary is that you should make
vour peorle also aware of it so that
when an announcement of a factory
is due to come up, the public opinion
is also built up and public opinion has
taken note of it. It is not only a
question of public opinion being
generated. What happens is this. In
the entire tribal areas where peopie
cre still very backward in terms of
literacy, education and so on, your
employers will go and answering to
the great call by the great Shri
George Ferandez to build up backward
regions, bring in their own industries
there and yvou will have more problems
of air pollution, water pollution and
nojse pollution there. Who will suffer?
Your tribal people will suffer who, as
it is. are living below the poverty line.
Therefore, it is necessary that you
should have a very widespread net-
work of spreading the whole knowledge
that is required about the environ-
mental pollution to the public as a
whole. Take your cities. For instance,
in your cities how much of social
education is carried out from the
school level onwards in order to bring
as part of the conscience of the people
the fact that they should be extremely
hygienic in getting rid of their refuse,
their garbage and so on. Do you
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mean to say that there is no water
pollution there? It is not only water
pollution that is there where indus-
tries come into being but effluents are
also there. Water pollution is some-
thing much wider. It can affect your
cities, your towns and villages. It can

affect your hydro-electric power
generation, your wild life, forests,
tribals and so on.

Therefore, what I would like to

appeal to the Minister is that instead
o! just having this piece-meal legisla-
tiont firstly you have your legislation
in order to ensure that standards
are kept up. You have to encourage
your organisation such as the NIRA in
Nagpur to see and work out what are
the permissible levels anywhere and
what are the permissible levels we
have got in regard to air pollution etc.
Ycu know that the permissible 'level,
standard that is taken is from the U.S.
or U.S.S.R. But. what is their climate
there? What is their vegetation and
what is the state of industrial advance
there? What is the agricultural
advance there? Why is it that with
your scientists who are here in the
Indian Institute of Science and in your
various schools of Science that exist
or varioud post-graduate institutions
that exist here you could not have
your own Indian permissible stand-
ards? Surely, this is what we should
cee that they are applicable in this
country. And these would be made
applicable here and nobody will be
ailowed the escape route by saying
that we are not so much advanced and
our technology is backward. They
cannot say that because the permissible
standards that would be laid down
would be for the Indian conditions and
those conditions will be something
that could be achieved here in this
country.

So, this is an aspect that has to be
given a very serious attention. There-
fore, I would take this opportunity of
requesting the Minister to see to it.
1 am not worried whether it is for
the Health Ministry or the works
and Housing Ministry to do that. I
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think all of you are in the same boat.
You are after all a Government and
therefore you can have this coordi-
nation which is necessary between the
Health and the engineering and other
industries. What I would appeal is
that you are really negiecting the
people. For instance, I was interested
to hear that in Maharashtra they have
included in the curriculum a subject,
that is about the environmenta] pollu-
tion. It is a beginning only. But, in
how many places it has been done?
Therefore, it is not only a question of
Health Ministry but Education Ministry
also comes in. That is why I say there
has to be a comprehensive approach
from the Government also as to the
finances that are to be given for
«eveloping the cities free from environ-
mental pollution, and, therefore, in
commenting on this Bill I would like
to say that you need to democratise
the envisaged set-up under your Water
and Air Pollution Acts. In the Water
Pollution, Indian Air Pollution Board
you are going to have Chairman,
Secretary and other officials but where
are the representatives of the volun-
tary organisationsg or, for instance,
where industry is concerned should-
n’t the workers be involved. After all
trade-unions are there. You certain-
ly need to involve them and make
them aware and allow them to play
their role in ensuring that these
standards are maintained. Therefore,
it is very necessary that you should
see that you bring about democratisa-
tion of the set-up that is envisaged
urder these boards because without
that, I do not think, you can achieve
the object of seeing that environmental
pollution standards in this country are
kept at the lowest and the people are
made aware of it and become part and
percel of protecting our country in all
aspects for water. noise, air or from
any pollution increases in the country.
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DR. KARAN SINGH (Udhampur):
WIr. Deputy-Speaker, Sir, the problems-
of environmental pollution have been
receiving great attention througout the
world and, in fact, it has now been
rcalised that man’s intervention in the
delicate balance of nature over the
last hundred years has caused a major
disharmony. Although science and
technology have brought  great
advantages to mankind, we have had
to pay a heavy price for it and it has
now been realised increasingly that
the delicate eco-system, the fragile eco-
system, which surrounds this planet
and which makes life possible is gravely
cniangered as a result of certain
environmental disequilibria that have:
developed at all levels, whether it is
ozore laver outside the atmosphere,
whether it is air pollution, or whather
it is water pollution. The oceans
themselves, which were the very
source and foundation of life on this
plant, have now become junk-pools,
cess-pools, for all the pollution and
effluents that have been produced and
the earth also has become polluted as
a result of a number of new scientific
developments, particularly fertilizer
and so on

There is a common misconception
that pollution is only a phenomenon
which is visible in the developed
nations. It is true that in the deveiop-
el nations, there is more awareness
and there may be a more dramatic
manifestation, but in a developing
nation like ours also pollution levels
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are extremely high. 1 have had
occasion to go through certain publi-
cations and one sees that in areas, in
parts of Bombay or in Cochin or
Calcutta, the pollution levels are as
hizh if not higher, than the worst
levels in the major cities abroad. Not
cnly that, a point was made and I
think that is well taken, that the
nutritional standards and health
standards in India being generally
lower than those in the developed
countries, our pollution threshold, as
it were, is also lower. In other words,
those levels which may be permissible
in an affluent society where people
and children from birth get good
rutrition, those levels may be fatal and
cetrimental in the case of our own
chiidren and population. Therefore,
if anything the problems of pollution
are more acute in a nation like ours
then in the West and particularly so
when we are dealing with water pollu-
tion. Seventy to seventy-five percent
of the morbidity in this country, of the
diseases in this country, flow from
water-borne diseases. And. therefore,
unless we can do something sub-
stantial in the field of clean drinking
water, we are never going to improve
the health status of our people.

An amendment has been brought to
this Water Pollution Act 1974. There
are just 3 or 4 points which I would
like to make and which I would
request the hon. Minister to consider
carefully. First it is absolutely clear
from what we have seen in our study
of air pollution, that the functioning
of the Water Pollution Act of 1947 has
been extremely unsatisfactory. This
is very clear. There are various
reasons. Partly it is because of the
Boards not having been set up in time
by the State Governments and partly
because adequate financial provision
has not been made. Unless it has
teeth and unless financial powers are
there to ensure that its decisions are
implemented, these Boards will not be
of any use. It may also be partly
tecause, as Mrs. Parvathi Krishnan
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pointed out, there are part-time-Chair-
men. These Boards are looked upon
as part-time activity of some officials.

o Frf 7E fawar €, wewr Wik, W TR
qTe TTEW STWF &1 ATH |

It is not good enough. Pollution can
no longer be treated as a part-time
undertaking. It is central to the well-
being and welfare of this nation.
Therefore, the first point I would urge
is that the functioning of the Act has
been very unsatisfactory. 1 hope that
all the loopholes and lacunae that have
been found, have been covered in this
Bil..

Secondly, many Members have spo-
ken of the importance of an integrated
approach. You take the Mathura
Refinery, for example. The eflluent
will go into the Jamuna. and the air
will go into the atmosphere. Will you
have one organization looking into
the effluent which comes below, and
another one for looking into the eftlu-
ent going above? For thatl reason,
there is an integral link between the
Water Pollution Act and the proposed
Air Pollution Bill which is at present
before a Select Committiee. And the
M:nister himself, in his statement of
Objects and Reasons, paragraph 4, has
clearly said that there is this link,
because it is provided in that draft
Bill, that the Boards for water pollu-
tion will look into air pollution. An
important point for the considera-
tion of the Minister is that our Air
Pollution Bill is still under the con-
sideration of the Select Committee. I
do not want to anticipale what our
findings will be, but it is just possible
that the Committee may make cer-
tain recommendations which will in-
volve a fresh amendment of this
Water Pollution Act. We are going
to report by the first week of the next
session, if the House grants us the
extension that we are going to ask for.
Are we going to bring in this amend-
ment to send it to all the States to
pass a resolution, and within 3 months
once again amend the Water Pollution
Act? Although I do not want to stand
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in the way of these amendments—
which generaliy seem to be desirable—
as these critical Acts are in the last
stages of study, will it not be belter
te wait for a few months. take an in-
tegrated view and bring in other ne-
cessary amendments? I am aware that
the Air Pollution Bill is being based
on one Article of the Constitution, and
the Water Pollution Act under a adiffe-
rent Article of the Constitution, None-
theless there is an integral link bet.-
ween these two Acts. Will it not be
wiser to bring in an integrated legis-
iation, may be two different Bills, in
the Buidget session of Parliament? The
Minister should consider this.

There are two more points. The
National Committe2z on Environmental
Planning and Coordination was set up
by the Government of India many
years ago, under Shri Pitamber Pant.
ile was a very distinguished scientist.
Unfortunately, after his death this
National Committee has become vir-
tually defuncl. Some system should
be huilt into the very planning pro-
cess, at the initial stage; and plan-
ning should be done, keeping these
environmental values in mind. What
has become of this National Commit-
{ee on Environmental Pianning and
Ccordination? Why should this Com-
mitiee not be given some statutory
underpinning rather than be treated
as some appendage of Government?
This National Committee on Environ-
mental Planning and Coordination in-
volves members of the Planning Com-
mission and the ministries concerned,
and the State Governments. It was the
apex body. When we went to Stock-
holm for the World Environmental
Conference, at that time we came up
with this proposal and then the gov-
ernment formed the committee, Now
the committee has become defunct.
My submission is ihat although these
Acts may be desirable, unless you have
a coordinating committee it will not
make any sense whatsoever. Loop-
holes will remain.

The final point that I should like to
make is that unless environmental
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vulues are made part of the national
consciousness, it will not be enough
simply to pass legislation for the pur-
pose. You need to include environmen-
tal values in the educational ssytem.
We hear a great deal about a new
caucational policy that this govern-
ment is going to bring before the
ration shortiy. One hopes that the
environmental values will receive an
important place in the new policy.
Secondly there should be a campaign
of mass public education to educate
the common people with regard to dan-
gers of pollution. Pollution is not only
of factories; pollution is what you and
I, the common man working in all
piaces. throwing garhage in the street,
not being worried about cleanliness
even in our hames. That is also pol-
lution. Anybody who smokes is add-
ing to the pollution factor in this pla-
net of ours. We passed a Bill when
1 was the Health Minister to print a
health warning on every cigarette. It
seems that it has hecome virtually a
dead letter. We are polluting our own
lungs; you talk of environmental pol-
lution. What about this wretched
lacdy Nicotine who is around our neck
like a guillotine?

So there should Le a total approach
to this problem. 1 would, therefore,
suggest to the hon. Minister, that if he
ed as it is, I do not want to stand in
his way, but I must say that it may
be wiser to look at this in its totality
and to come forward in the budget ses-
sion with a more comprehensive mea-
sure. I hope the hon. Minister will
give due consideration to the points I
have raised.



319 Water (Prevention

[ s s

¥ afea a1 8% 9= & far o famr @
T & qfeww 93 s ) afz a7 <A awga
ghea & ax &t yroft 7 #71 faear @A Ao
g a1 faw wfF & "ra 9 9 A gfr
& T & I\ TAT U e A a7 q¥ darfAat
F O & & fF 5 oW & weq aw od
fafrm g ag 977 o ag # g@o A
qT IT T[T TT AT H /Y ST

A 7 ERIENFI g1 TR & 9E wTO
TN & T} A IR T 9T g3 Ay
A U I R AN @

" e .
? Sfew zmy @z A9 sgOm &Y wWEn sgver
e @ fagwt § s sWEw s
#1 T & FET 7 AWEAT A TREW &7 2 | i
AR I7T J1 FANT T AT T OF §, q€A &
it afeyt gYe arme #1 9 F & ol
F1

FH H ATAT A, AT TA AT Tiq@ TEAT, T4
ATE THAT FATT FAT @4 ATAT 2| SfFA
ol 9% FH A 747 9B frw o A A g
SZOW & ATE 0F M7 d7 AT G2 Er mar
2—arw for dary dfvgey Y a9 @ §
——3F FT AT UAT AT TR A &1 TAT JT AT

# gul g7 § gUIT T aT—HT
Y FAN—ATd gWIET § 0F qgF I A%
2, I & WA agA A1 dfear ad gt g,
IT FT G IA AT § AAT ET | AHAFT Y
T § IN &Y A F@TE, 91 I & G A
AEA TI0 AW AT T FF I Al
wifeai #Y M7 T f7 1 § fr wg & SR
1 ugl AGF a9 fear SmEm, wWiw ® agl

NOVEMBER 21, 1978 and Control of Pol- 32,

lution) Amdt, Bill

¥ GRF @A R | WF 3 A GIEY-
wwdwT § fowe #T @ & 1 A9 37 bfeay
& mifawi & @19 75 o #9 qe1 {5 77 aw
SRt X E 7 SR A e gw
qar & f T3 s arg § =) qrEr @ g
& ATz a8 Y AT 9 fF mamree fee oY
g9 AT 91 2 93 dfEar @1 ' W=
W, o f78 79 F I F &7 <fan § dfgar
TAAT WE £ LT AT 7w g7 Ao Bfgal o
Tar s forre #¢ 7@ € Sty 9 av) W) 9w

T

i

5

|

4
b
K|
e |

k|
4
14
¥
o3
e
3

5

A

3

ﬁ =
?’;Zg
131
3%y

4
c
1
E
3

123947 4

frr=rdt 91T 39 73 & "fas 1 7 A G
& T #, 39 TTAl &7 1 AW g @ R,
w1 A 2 fR STl ®1 rTIT ST @I R )
orar Tl &31 FIF ATH FT AR A G o
A dfEal & =T F &, el F T A F AT
AT w91 & §1 | vy qfefeafs 7 w9 T
g sgaw frA ag drrar. e aedT
F7AT qgA Fea & | 4g AWERN AAA ARATT
& forr g1 7@, wfag #w & faa ot oF aga
T AT A gE R 1 FHIT 7
1974 & 1 MT g 1 F7 G797 3T ITH
T, A FFAM K[ ATE AR AT |

j
5
|

s\ faweer ww@ : ZW T oA feam §

= Wy SETH @i WIT FT &4 1978
# AT G FT HT AT, 1974 F & FIA I
SZEV A1 HIT EATA 4T AT | 17 HIA, 1978
F1 9T 7 A9 & FE0 FY @7 o7 faqr | q@
q Fifao, 57 A S2F w1 wmE R fam e
SFE Y EA & AU F wan agi it f
QAT 77 | WY A &R are g faan 6k
39 F 5w AT 1 &g fawn 7 @ wA wEi
g wEMl § dF AT oqIOAT FL | FEL A
¥ oo ggt @ av fod dfFw ) R @



321 Water (Prevention KARTIKA 30, 1900 (SAKA) and Control of Pol- 322

& A8 | v 9T B AR ® AL N qT 7R
TR F © 70T & 917 94 | HgF 9T gFIA
SR, 937 9% I & AL AAT aF | F AAGAT
g & wav w7 | w1 ggwa fEar g,
A AT FT AT Frar Trfgw av fF g7 a1t
AT Y &Y AlET 4 Wg A TA FY AAAT
& wAT A& fwm T 3a & <1, d wTOw
§ a1 AT AR F | AW &1 GLFE F fAqy
St @S q4, IF T ATTHT F AT A G 3
f& ag pisdfas g ar gasfas, FA-zEaT
g T IE-ITZAT | AT A R g9 qE-ZTEAT.
UATS FT R § AT qE-LTTAT 21 AGY AHAT |
nF o 7§ fF 9y w1 TFF F A FI
EIm, 39 97 A1 &9 1T F FTT HMOAT, AZ
IGT RN FN, IZ HF AT HIHY
ZAT 1M | & HeAT WETAT ¥ FZA1 qAEAT g 6
HH WErRg A9 g7 AN E

#fy fawrar a2 : § = feamn g 6 7=
FAHEM M7 ¥ &1 gfAe-Afa qm &
g FATIAT |

ot gwm gFw eanr o A qaAT TR E fR
st & &1t & g IF AT AT F q7AN F
T gFA & A7 A0 97T Agq § W
IAF qIF FAAT A9 g1 for & 39 F1 FT A
rafaw ¥ Fz91 77 & % "AQ T FToAIA
e Afae w1z 33 #1 wifas [z dga
TaAHT F YT AAT TZ0 | FU g7 A7
f& wRA F7FF A1 3T AL K1 HIAT FEA
aifzn M aga Afafsas & wmae o a3z
qraara ¥ fF 7197 AT g7 FW K KT,
Iq D GrA A1g FeF F1 A T 9 AIEAT LA
sifzm aifs wq & fqagaor 37 g @ar &1 9%
T UG FA7 9T 57 FHET FT qHEAT HT
FT | &8l 9T E 37 F19 F1 77 wifed aqife
AT " A &1 97 79 K1 ore fzar, Qv 9
zm%'aﬂzrwmuqrrﬁraama“mﬂ
atAar ¢ & faa &1 =9 A #21 qaT a1z fra
T A FTH & gAT | Al & AT /I
Zifgn M7 Tedi # ggmar @ Ao Jfwa
3T sy a1l & w9 g faw ® &

a1 § & 9z 9571 AgA § 5 oA F are
aar e § &fa w7 wgor w1 arg g,
T ANl F, qeaweg 1 RF 37 fear A,
T & g § Far garg g §, g W
FATG | "AITR qIF AY U 3407, AT FT &,
IA® A § AEFQ v ALl a5 wAr Tfgg

15 hrs.

W I § watar

lution) Amdt, Bill

st @ A foudt adf o @ 1 oot &
mn«‘twgmmﬁmzﬁszr%
FAFT F T AT 97 | § g A Fgar {6 a8
F9 T3 A1 Fifgn AfeT 1 a7 T3 F7
AT §, AT IFRT T FE B UF gHY ToAq
FET T | o AT g F30 aF It
"t At feaed Az wdfar &1 srg 7@
s g 1w Aa FgTT g § R oA
g 7z §r97 & & g0 uey avet 71 F9
HqRET & FT I GRgAT A 04T

FAL K1 ZLFT 3T A1 AGHT TZ HIFAT E1F T8¢
%nwﬂmnmwnm?fiﬁma’tm
tﬁtaﬂmﬁamfg

T
&

% 39 a3 ¥ Aw47 F7A § 5 39 Amaw
" gt‘r’ fazat &1 FArAFI F ofr ALY ISTAT UMY
IFIA ARZ T AT N, A P AT ﬁ
o ZAA A F qregAT 7 ET AT 7 3T
wamarfrﬁ , 99 a9 F FAIF AR
ewmaarFthMmf’nnmﬁ
Farfas JIAFA & AMIT 9T § HIF W |/
o7 afas @t T 77 FIF FFEAT FA §
TER Y AR |

IIreTA wEIT, KT F3A7 qg Av & fH 73w
g T A=w § 3qAeT a3 AIATY 0 gA
fyafza wags @1 mwoAm =rfen arfs g
AW 470 &1 A &Y, T9 F fAq g7 A K7 A3-
s 2 f& g7 A0 & A% Amis F1 33
IAFA FUE F A IFR I TS AT AT R
TGN T ZAIX ANIT KT AT &27 & @Wr 2
ewF-wifAal § g9 97 1 faew 71 g0 g0
srAr Ffge | w9F ara X 7 qiga § fg9F
I ST ATT AAAT FT FIAT GHT & | AT HATFTA-
ari MY faaar & g 9@ & 99T NfFg
A FAI0 FT TA@ qEFG A AOME FHAT |

¥ § & UF AT F3 FT FACT FEA |
oOE  qA wFAEl s fawn #--and
LT WATAT g1, JAN HATAT EI—RIHL-
feqws a1 arfem | 59 @l & gFEAr
@ % fag ag swfedaT aga asq &
qq AT ATMET T § a1 AAH1 T2 @A Irfzq
ff FTTAH T1 KRS FH H&UT A 0% &
1T 97 AT T &1 JW | ITH IF THC q
amda Hfae fF § g gL a5 & arfe oF &
WTg qT AT 9T A g, 0F § I )
T A GF |

*SHRI A. ASOKARAJ (Peramba-
lur): Hon. Mr. Deputy-Speaker, Sir,
while welcoming the Water (Preven-
tion and Control of Pollution) Am-
endment Bill, on behalf of my party,
the All India Apna DMK, I would
like to express my views,

*The original speech was delivered in Tamil.

3010 LS—12



323 Water (Prevention

[Shri A. Asokaraj]

Water is in the State sphere of ac-
tivities, the Water Boards are to be
constituted by the State Governments,
their legality are also to be established
by the Governments of the States,
the Chairmen of these Water Boards
are to be nominated by the State Gov-
ernments and as there are certain bot-
tlenecks jn the actual working, through
this Bill the Centre wants to remove
such bottlenecks so that water pollu-
tion is minimised if not completely eli-
minated. As the Government of India
seeks to have better implementation of
the legal provisions of the parent Act
through this amending legislation, I
have no hesitation in extending my
support to this Bill.

It is relevant to refer to certain
basic issues here. Sir, agriculture is
the backbone of our people and water
is life-breath of agriculture. This
life-breath of water is being denied by
one State to the other even when
there is surplus water available in
that State from where such a river
starts. I am referring to Cauvery
waters. The hon. Minister is aware
of so many inter-State river water dis-
putes. If the Central Government is
not able to resolve such inter-State
river water disputes, I wonder how
this Central legislation is going to help
in the matter of curbing growing
water pollution.

Janata Government swears by rural
upliftment and its commitment to ru-
ral self-sufficiency. It is common
knowledge that in more than 80 per
cent of the rural area there is no pure
drinking water available for the vil-
lagers. Even the available water in
rural areas is polluted gravely because
of lack of other civic amenities, The
picture is no different in metropolitan
and urban centres. In Banaras, the
Ganga is swelled by all the drainage
water and in great religious fervour
people from all over the country dip
themselves in drainage water. 1 am
not ridi-uling but 1 am only saying
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the existing state of affairs. In Rishi-
kesh, the industrial effluent from
BHEL is injected into Ganga. The
effluents from the Oil Refineries in
Bombay pollute the Arabian sea and
the marine wealth is destroyed. The
livelihood of common people is thus
denied. In Tamil Nadu, the effluent
from Seshasayee Paper Mills flowing
into Cauvery has endangered not only
crops but also the health of the agri-
culturists. The Government of India
must assist the State Government
through research and monetary assist-
ance to arrest this grave danger to hu-
man habitation.

I would like to venture that this
Bill would have had a better impact
if the Government had first nationalis-
ed all the perennial rivers in the coun-
try and then introduced this Bill
When we are not able to amicably set-
tle river-water disputes, how are we
going to come to ap agreement
about the hazards of pollution of river
waters in different parts of the coun-
try. I would suggest that the Govern-
ment of India should ponder over the
question of nationalisation of peren-
nial rivers in the country in the inter-
est of better utilisation of available
water wealth.

Dr. Karan Singh pointed out the ill-
effect of smoking and how it pollutes
the atmosphere. Air pollution leads
to chronic diseases like T.B., Asthma,
Bronchitis, low-bread pressure and
even diseases like cholera, malaria etc.
In this background, environmental
health assumes serious significance.
Qur rivers should be saved from the
mixing of chemical substances. Our
hon. Minister would have witnessed,
while travelling in the train or in the
bus, that on the banks of rivers and’
also on the banks of open drains many
people live in their hutments. We are
talking about insanitation in urban
cetres. We have not done anything to
remove insanitation in rural aress
where people are living in filth and’
mire. We should bear in mind that
the rural people are alsq our voters:
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and we should do something for their
hygienic living.

Out of 460 districts only 130 dis-
tricts have pure drinking water faci-
lity and that too only partially. Simi-
larly, only in 80 districts there.is un-
derground drainage system and here
also all the 80 districts have not been
covered in full. All of us must have
seen how the villagers take water for
drinking purposes from the same pond
in which their cattle is also washed.
During rainy season our entire coun-
try becomes a cess-pool of slush and
mire in which the people along with
their cattle wallow. Even after 30
years of independence we have not
succeeded in giving pure drinking
water to the people of the country.
Even today the people for a pot of
water walk miles and miles. We call
ourselves the servanis of the people
If we cannot provide them with the
basic amenity like pure drinking
water, when we go to them next for
their votes, they will confront us with
the question as to what we have done
for them.

Before I conclude, I would say that
pollution is the source of all diseases
in the ocountry. It is not that we
should legislate just for the heck of
having a law. The law should be im-
plemented by the States and whatever
funds are required for implmnting
the legal provisions the Central Gov-
ernment should be munificent and
magnanimous in extending such fin-
ancial assistance to the States.

With these words I thank you for
giving me an opportunity to say a few
words.
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SHRI VIJAYKUMAR N. PATIL
(Dhulia): Mr. Deputy-Speaker, Sir,
while supporting the amendment Bill,
I would like to focus the attention of
the Government on some important
points,

I have come across some foreign
tourists who while travelling jn the
railways drink Limca. When I asked,
“Why are you drinking Limca? Why
don’t you drink water?”, the reply
was, “We fear diarrhoea and dysen-

try.” Even at railway stations, if a

foreign tourist thinks that water of
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the railway station tap is not fit for
drinking, what about water at other
places? This is an image which the
problem of water pollution is creating.
So, this problem hag to be tackled on
a war-footing,

In the world we find that there are
some countries where the drinking of
water ig not required in a large quan-
tity because in cold countries the peo-
ple drink beer and they drink very
little of water and that too in other
forms. But in India where we have
to take water ip its plain form, we
have to see to it that clean water
without any germs is supplied to
people.

The water pollution of the rivers
has been ‘there since ages. But
because of the laws of nature, the dirt
used to precipitate after four or five
miles of water flow. But now because
of the construction of dams, because
of the control of river water flow, the
addition of dirt is more than what the
capacity of the river water can pre-
cipitate. So, the water pollution is on
the increase.

The same is the case with the ponds
which around the cities. We see in
Mathura and in other citie; that there
are stagnant water ponds where the
gutters are let open, the people come
and wash their mouth, wash every-
thing, the animalg drink there and all
the water gets polluted. These are
the problems which are to be dealt
with in a proper manner

Then, we see that right in Delhi,
the sewage material near Hazrat
Nizamuddin has come in the heart of
Delhi. Here, the Municipal Corpora-
tion and the authorities concerned
have to be asked to shift this sewage
material to far off places, We have to
take these measures on a very large
scale, Only half-hearted measures
will not do.

The same is the case with the
colonies of milkmen and dairy owners
in big cities like Bombay, Recently,
there was ®n occurrence of jaundice
in. Bombay and many fatal cases were

lution) Amdt. Bill

reported. That was all because of
water pollution. Water pollution
could not be controlled in a proper
manner. It happens because of the
water pipes crossing the gutters.
When they get rusted and when the
water permeated through the joints
of the pipes, the germs get into water.
When we punish a man for food
adulteration or milk adulteration and
impose a fine to the tune of a thou-
sand rupees, why can't we punish a
sanitary inspector of the Municipality
who is responsible for this water
pollution? We should have some-
thing like that in the enactment. There
should be some penal measures taken
against the persons who are found
responsible for the water pollution.
It is not the problem of only industrial
waste or effluents. It is also the
problem of water pollution through
calamities also.

Coming to air pollution, we see
that day by day it is increasing in a
geometrical proportion, In big cities,
like, Bombay and Calcutta, where the
industria] complexes are on the in-
crease, the problem is becoming more
acute. The time will come when the
headquarters of the States will have
to be shifted from such indutrial
cities to other places. At present, this
Board which hag been established in
Maharashtra and some other States
as per the law of 1975 is not very
competent: this has been pointed out
by so many Members so there should
be some Central enactment and there
should be some Centra] financing
agency which can cope with the
preklem,

Again, simultaneously, research is
required, So I would suggest that
there should be a national level
laboratory for research on water and
air pollution, which should be financ-
ed.

Lastly, as my friend Shri........ .
Tyagi hag said, prevention is better
than cure. We should plan for twenty
years hence because this problem is
not a problem which is of a fluctuat-
ing nature. The problem is on ‘the
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increase and it will go on increasing.
So we will have to plan right now and
think of the finances right now and,
also, to which Ministry the handling
of the situation should be entrusted
should be thought of.

While on this aspect, 1 would say
that water and air pollution is the
main cause of epidemics. A man gets
a disease either through contact,
through air. A man can avoid con-
through hair. A man can avoid con-
tact—that is, body contact—and he
can avoid food also. For instance,
if a doctor tells a diabetes patient
that sugar should not be taken,
he will stop taking sugar. But
how can he stop  drinking
water and inhaling air? So, it is the
responsibility of the Government to
see that he is provided and as much
clean air as possible and as much
clean water as possible. So, there
should be a lot of financing in this
regard because this is the main health
problem and if this is controlled,
most of the diseases—I would say,
about 60 per cent to 70 per cent of
the diseases—will be brought under
control. They may not be completely
eliminated, but they will be brought
under control and thus expenditure
will also be brought under control.
So, this should be entrusted to the
Ministry of Health. This enactmert
and these concrete measures on g large
scale should be envisaged by the Cen-
tral Government itself instead of
leaving this task to the State Govern-
ments and doing only advisory work.

With thege words I support the Bil
and I would request the Minister to
consider some of the suggestions
made by me.

MR. DEPUTY SPEAKER:
Mavalankar.

Prof.

We have already spent 45 minutes
more than the allotted time.

AN HON. MEMBER: The time may
be extended.
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MR. DEPUTY-SPEAKER: I have
already extended it by 45 minutes.
That is what I am trying to tell you.
So new gspeakers cannot be taken.
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PROF. P. G. MAVALANKAR
(Gandhinagar): Sir, the House has
accepted the twin challenge of en-
vironmenta] pollution and of quality
of life. That is why we have come
forward with this legislation gnq are
discussing the matter I am glaq the
problems of health hazards and dis-
equilibrium of all sorts have been
well appreciated and we are now
trying to tackle them effectively and
concretely in terms of legislative mea-
sures ang also in terms of educational
adya.ncement and creating public
opinion. All that is granted, but I
must be quite frank. I also felt, while
listening to some of the speeches, that
it would have been better if enlightened
public opinion ang education had also
been generated in the House itself
so that we would have been better off
and we would have been able to un-
derstand the problems from a slightly
more informed angle. I am not say-
ing, however, that whatever was said
was not well worth saying. The pro-
blem is really global] and the challenge
is alsp global. We all know how the
U.N. Conference at Stockholm tackled
the issue in June, 1978, and we also
know how it had actually passed 109
recommendations in regard to en-

~

vironmental problems and the ‘Action’

Plan’ that followed which was com-
plemented by a ‘Declaration on Human

Environment’ setting down 26 prin- .

ciples etc. etc. All this is known.
But my point is, why should this Gov-
ernment not consider this matter more
seriously and more earnestly and, as
has been pointed out by Shrimati
Parvati Krishnan and Dr. Karan Singh,
from a totality point of view and not-
in terms of compartments? I am say-
ing with agony in my heart that I get

an impression that, instead of looking"

earnestly at the basic problems facing
this country, the Janata Government’s
in fighting, their problemg of leader-
ship, of disunity and all the rest of it
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are making them go away from the
challenging basic problems whiech
should be dealt with in time. I am
not sure whether the Janata Govern-
ment is looking at the problem from
the point of view of proper develop-
ment and intensification of the scien-
tific outlook and scientific action ne-
cessary for tackling these problems.
In the earlier period of India, begin-
ning from Pandit Jawaharlal Nehru, a
certain scientific temper and a certain
outlook of modernity had grown in
this country, and it seems to me that
we are now going backward from
those attitudes. That is probably be-
cause they are not free from the other
kind of troubles—Party troubles—and
they are leaving the matter to bureau-
crats. The time has come when I
should say this frankly and fully in
this House. How long will you tole-
rate this kind of non-performance of
the Government? We want perfor-
mance of the Government, and per-
fcrmance of the Government is want-
ing. I must come out and say this
plainly. please forget and damn all
your differences and look at the pro-
blems of the country and face them;
develop the scientific attitude and
scientific action; a certain scientific-
oriented action-programme is needed.
I will tell you why. Please look at
this Amendment. I have no time to
go intp details. The Minister has
brought forward this Amendment
Bill. He is saying that whatever un-
workable was put in the previous Bill
is being removed. S, far so good.
But that shows incidentally an impor-
tant point that we must not legislate
in a manner in which we put ‘the
details of administrative matters into
the law itself, because if we put in
too many details in the law, the de-
tails become obsolete and out-of-date
and you have to amend the law itself.
Take, for example, this provision of
‘six months’. Should you have put in
this here? He might say that it was
not he who was responsible for this;
it was the previous Government which
was responsible for this. What I say
i8 this. From now onwards, not only
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Government, but we all in Parliament
must see to it that we do not put into
the legislative measures things which
can be left to administrative rules and
regulations so that we may only go
by the major things. Otherwise, if
you put in too many details, you will
have to come every time before Par-
liament with an amendment as he has
done in this case.

Now, Sir, I do not approve at all of
this business of part-time. Is this a
matter of part-time activity? Why
are you having a part-time Chairman
on Water Pollution Control Board?
You should really be very strong on
this point. This is not a part-time
affair; this a whole-time gffair.

What is more important to remem-
ber is that this problem of pollution,
water-pollution in particular, is not
restricted only to city areas, but it
affects the rural areas also; because

. of the twin-problem of urbanisation

and industrialisation, you have got
garbage, industrial waste and refuse;
these things create the problem of
water-pollution, and these waters cre-
ate further water-pollution, the rain
water brings those bad waters together,
and people drink all this water in the
cities and in the towns and villages—
from rivers, nullahs and so on.

Therefore, this is a very serious mat.
ter requiring full-time attention re-
quiring a lot of resources, requiring a
scientific attitude, requiring problems
of research. As Mrs. Parvathi Krish-
nan has poinfed out, State like Maha-
rashtra have gone ahead in this. Why
not go in that direction more quickly
and have certain institutional patterns
which will give us proper research on
these matters? You must come out of
this bureaucdtic framework, and you
must leave it to scientists and to the
imaginative policies of the Govern-
ment—educating the people, cultivation
of public opinion, etc. A certain
amount of urgency is required—in
terms of the time factor. And if you
do not do it, then the problem of
water pollution will be very difficult to
tackle.
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As Dr. Karap Singh pointed out, the
matter concerns what he beautifully
called ‘environmental values’. 1 like
that particular phrase—‘cnvironmental
values’. It is not merely 5 question of
pollution of atmosphere. Removing pol-
lution is only the negative aspect.
Having an established order of values
in terms of quality of life, cleanliness,
certain minimum basic norms and
standards of life and of good health, a
certain assurance of maintenance uf
equilibrium, is necessary. For that, I
want to conclude by saying, apart from
education apd public opinion which
have been rightly stressed by Mrs.
Parvathi Krishnan first and later by
Dr. Karan Singh, what is wanted is
political will and municipal will: poli-
tical will at the national level, at the
Parliamentary leve], at the state
level; and municipal will at the local
level, at the level of Municipa-
lities, Corporations, Talukas, Pancha-
yats, etc. and some co-ordination bet-
ween the two. If that is there, then
I am quite sure that the Minister will
be the first man to agree that not a
piecemeal but an integrated, well-
thought out, a comprehensive and ima-
ginative thing in time is what is re-
quired. And I hope he will come for-
ward with that legislation as early as
possible.

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT) : I am extremely thankful
to the hon. Members for having taken
such a keen interest in the subject of
control and prevention of air pollution
and water pollution. I am alsg grate-
ful to them for having re-emphasized
all the facts of which, of course, I had
the pleasure of hearing earlier also on
two occasions, once when the Cess Bill
was presented and at the other time
when the Air Pollution Bill was pre-
sented.

I fully appreciate and share the
anxiety of the hon.-Members that there
should be quick and effective steps
adopted to check all sorts of pollution

NOVEMBER 21, 1978

and Control of Pol- 336
lution) Amdt. Bill

which are putting into serious jeopar-
dy all values of mankind. I am thank.
ful to the members for having sup-
ported the Bill which has been present-
ed.

There are two points which are
rather quite important. One is about
an integrated approach and a compre-
hensive Bill. I think it has been my
misfortune that my expression on this
subject of an integrated approach must
have been very much wanting. It was
on a number of occasions that the gov-
ernment has agreeq with the philoso-
phy of an integrated approach where-
ver the question of pollution is con-
cerned. But the hon. Members seem
to have ignored the fact that there are
constitutional constraints on accouat of
which we cannot do it. It was an Act
of the previous Government enacted in
1974 which we have got ip this case.
That Act was enacted on behalf of
the State Governments under Art 252
of the Constitution. The Air Pollution
Bill which is, of course, betore a Joint
Committee of Parliament, has Leen
presented on the basis of what trans-
pired in the international conference of
the Uniteq Nations held in 1972 at
Stockholm and this Bill was presented
directly by the Central Gowvernment
under Art. 253. Now, it is not possible
for us to integrate these two picces of
legislation because they have been
derived from entirely separate situ-
ations. But we have conceded the
point that there should be an integrat-
ed and comprehensive apnrcach to the
question of pollution. Therefore, We
are making an attempt to sec that one
single agency may be given the autho-
rity derived from different and sepa-
rate law so that it might itself deal
with the question of pollution. That is

one way of making an mtegrated ap-
proach.

I will beg you leave to repeat what

I have said, in Hindustani glso merely

for the sake of repeating and re-em-
phasizing the point.
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The second thing that I wanted to say
was this. Although the debates have
been very fruitfuland beneficial—I
must say that in a number of places,
there had been some disgressions with
which my Ministry is not concerned
at all. There were a couple of disgres-
sions which, of course, did not concern
the department dealing with Air, water
pollution, at all. If they concerned to
me, I would definitely like to enlighten
this House on those subjects.

It would be futile for me to dilute
on points which, in fact, may not
directly be concerned with my minis-
try. You may of course say for argu-
ment’s sake that after all, Government
is one. After all, all of us are the
wings of the samething. This a sub-
ject which we are dealing in its spe-
cific aspect. Therefore, it is unwise to
go about digressing the subjects of
other ministries.

The second factor which one of the
hon. Members suggested was that there
should be a dispersal of industries.
They also mentioned that the Indus-
tries Minister had insisted that the
establishment of industries should now
be taken to the smaller towns. Practi-
celly, on the same line, it has been de.

lution) Amdt. Bill

cided by the Works and Housing Min--
istry also to develop smaller towns.
We shall develop smaller towns with.
total infrastructure to be provided
which includes the establishment of in-
dustries as well for the sake of provid-
ing employment opportunities. We have
also to provide countermagnets, the
magnets, which attract people to big-
ger cities. These countermagnets have
to be piovided for in smaller towns.
These will not solve the problem of
pollution. It will certainy diffuse it
to some extent. That is one part. Then,.
my hon. friend from Tamilnadu, while,
speaking about drinking water supply,
was mentioning some difficulty about
the drinking water supplying in a
number of villages in the country. For-
the sake of information, very briefly. I
would mention something. My hon.
friend, Prof. Mavalankar thought that
this Government is lethargic about this
problem confronted with by this Gov-
crnment. He also made very unfav-
ourable comparisons with the earlier
Government. (Interruptions) I agree
that they may be very sincere but still
his remarks, his observations, may not
be right at all though I expect them to
be sincere. That is why I am saying
that this Government’s functioning has
not deteriorated. I am going to prove
that I am glad to tell the House that
on the question of allocation of funds
for drinking water, in 1975-76 the al-
location was only Rs. 60 crores; in
1976-77 the allocation was Rs. 61.5
crores but during 1977-78 thc same for
drinking water supply, for the first
time, amounted to Rs. 118 crores. And
the allocation for 1978-79 is Rs. 166
crores. This itself shows the direction
and the functioning of the present
Government, We are not taking light-
ly the question of providing pure
drinking water supply in such villages
which are called problem villages. I
know there has been digression. I am
sorry I have to mention that because
one of the Members also made a men-
tion about the drinking water supply.

Now, about the functions of the
Boards, somebody said that they were
unsatisfactory. Some integrated ap-

. proach is necessary. I have already
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said that some amendments have to be
undertaken ect:; etc. About the part-
-time Chairman, I have got to say
something. There are small States also
States have to finance their State
Boards. Those smaller states like
Manipur represented that they will
not be able to afford this expenditure
on a full-time Chairman. That is wHy
basically the part-time Chairman con-
cept has come in for very small States.
There has to be a practical approach
to things. We cannot be just emotional
and sentimental as we are confronted
with facts as they are and that is why
part-time Chairman concept has been
Jbrought in.

PROF. P. G. MAVALANKAR: Let
there be half-time Chairman but he
should devote his full attention.

SHRI SIKANDAR BAKHT: I con-
cede this point that uptil now the ap-
proach to the question of pollution
has been very lethargic. The Bill for
water pollution control was presented
before the Parliament in 1969 and it
was passeq in 1974. There were no
financial provisions made. For the
first time during the last year we made
the provision to enable the State
Boards to functiop and not remain
lethargic for want of funds. Does it
not show the importance that this gov-
ernment attaches and wants these
boards get going.

Sir, last time when this House deci-
.ded that the Air Pollutien Bill be refer-
red to the Joint Select Committee I
did express my hesitation that on the
one hand-the hon'ble members want
anti-pollution activity to be under-
taken immediately and on the other
hand they thought it fit to refer the
Bill to a Joint Committce. No doubt,
the exercise is going to be very fruit-
ful as the hon’ble Members are taking
keen interest but I was pointing out
from the point of view of speed. So,
this shows the seriousness with which
this government is dealing with this
matter. Dr. Karan Singh pointed out
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apout National Committee for En-
vironmental Planning of which Dr.
Pitamber Plant was the Chairman. It
is outside the orbit of the functions of
my department. (Interruptions)

tI'hen, Sir, Shri M. Ram Gopal Reddy
s_axd that the sacred water of our
rivers is also being polluted by put-
ting dead bodies int, them. He ssid

that this short of religi i
should be stapoen, eligious practice
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s fawr wen ;& WA AW WRT Clauses 2 to 22 were added to the Bill

AR ¥ T E MR. DEPUTY-SPEAKER: Now the
T% WG weEw : Q% I § ey question is:

SaTET FT &) “That Clause 1, the Enacting For-

mula, the Preamble and the Title

ot fawear wey : § ©@ A A AT stand part of the Bill.”

AF AR AT, WA WAET WYY FF I TR

R N . The motion was adopted.
FiAr @ 9 @A § g33 fF & 41 ®7 P

W OE | AN sgA T @ f& g T Clause 1, the Enacting Formula,, the
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& ol o~ the Bill.
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Now, Mr. Shrikrishna Singh wi
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concept of water pollution is no longer
prevalent; so also is the concept of
air pollution. People think that by
throwing away the garbage and sew-
age in the river, they have resorted to
a proper disposal of these things. This
has become the way of life in our
country. Under these circumstances.
we should try to see that this way of
life is changed and it becomes a way
of life for them to think that throw-
ing these things in the river water or
resources of water is the real pollu-
tion. It, of course, would require a
long time angd efforts have got to be
made in this direction.

The hon. Minister was good enough
to say that a huge amount hag been
allocated for being spent on contru.
of water pollution. Allocation of
amount is one thing and its utilizu-
tion is another thing. In many cases,
I find that although allocation is there,
yet the utilization part of it is very
discouraging. I would like to know,
how much of it has been ytilised and
how much of it is going to be utilized.
We have to make a beginning some-
where.

In our country, the pollution of
water on a small scale is continuous'y
going on If the drinking water sup-
ply is from a pond or a well, or a rivu-
let, people never care as to what the
pollution is and how it can be preven-
ted. Now, we are discussing 3ll
these things in the context of a higher
and large scale water pollution, where
it is caused on account of higher in-
dustrialisation. The industries cai be
categorised like this: the industries
that are there, the industries that are
in the process of being establisheq and
the industries that are going to be
there in future. The industries that
are there even in the public sector
do not have the machinery in-built for
pollution control. Even there, the
water is polluted and as a result, a
number of epidemic diseases spread
about and fish die or the human
beings die. Of course, we do not pay
much attention to see that nécessary
anti-pollution measures are put into
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the body or are in-built-in the pilot ma-
chines when these are being installed.
In the second category, where the in-
dustris are in the process of being
established, we must take some action
immediately to see that such measures
are in-built into the machinery. It
becomes difficult for us to tell the
private sector people to see that these
things should be resorted to. They
point out to the public sector indus-
tries and say that they are not doing
so. I know, in the case of Goa, the
fertilizer people point out to the
public sector and sav: If you cannot
do these things ip respect of pubiic
sector industries, why do you advise
us? Therefore, it is better that all the
public sector industries do take all
these things into consideration and see
that anti-pollution measures are in-
built in the machinery that they have.

There is another point. Is it left to
the sweet will of the State Govern-
ments to appoint the Water Pollution
Control Boards or the Air Polluticn
Control Boards? If it is left to their
sweet will, they may or may not ap-
point. One case was brought here,
where they appointed after a time-
lapse. That is going to be regularized.
Such a thing need not take place. You
must make it compulsory that the '
State Governments should make it a
point to see that in the larger inte-
rests of the State and the country,
these Boards are set up, ang that the
Boards function regularly. Many a
time I find that Boards are constitut-
ed of persons whp are not competent
enough; and the State Governnient
patronizes people by putting them on
the Boards. It should be avoided. The
Minister should look into these things
specifically.

In page 5, line 3, it is provided that
one sample should be collected. 1
would request the Minister to see that
in the rules at least, it should be made
a point to provide that instead of one
sample, 3 samples should be collect-
ed, of which one should be with the
Government, | with the pilot project
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ang the third given to the laboratory.
Otherwise the project people may say
that they have got it analyzed already,
and that the water analysis has given
a very favourable report; so they need
not resort to all this type of releasing
the effluents deep into the sea etc.
So, I hope that in the larger interests
of maintaining the supply of pure
water to the extent possible, these
things should be looked into very
carefully. I hope the Minister will
pay attention to these things. 1f the
integrated approach is not possible im-
mediately. he would make efforts
have it. I am verv happy that the
House has been able to given an in-
tegrated approach—from the point of
view of health, as also of works and
housing. Thank you.

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT) : 1 am grateful to both the
hon. Members for having contributed
to thig discussion on the amending Bill
on Water Pollution.

I had to provide certain informa-
tion, which 1 will do--first to Mr.
Sinha. There have been prosecutions
which have already started in 3 or 4
States. All the details are, of course,
not ready with me just now; bug I can
assure him that things which were
lying stale have got going. About the
other point, it is only the 3 major
States viz. Maharashtra, Tamil Nadu
and Orissa which have not yet adopt-
ed the Water Pollution Act of 1974.
But we have been able to persuade
them to take the necessary action to
fall in line for the sake of uniformity.
In Orissa, a resolution has already
been introduced in the Assembly.
Maharashtra and Tamil Nadu are also
actively considering the adoption cf
this Act. The only Stateg whi:h re-
main are the smaller States, viz.
Manipur, Meghalaya, Nagaland and
Sikkim. But I think that by taking
active, physica] interest, we shall be
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able to bring all the States in uniformr
line. Bihar has already done it.

There was one question put, about
providing drinking water supply to
the problem villages. It is not being
done through surface wells. The
primary idea of providing this water
is that they get potable water which
is free of all diseases. Otherwise there
was no point in providing drinking
water. So, it is not surface wells.
They are being provided wecter
through tube wells. It partly ans-
wered the questioin.

It appears that the hon. Dr. Mahishi
got it wrong, about the question of
allocations. When I was comparing
figures. it related to the provision of
drinking water supply to the villages;
and it was not related 1o the func-
tions of prevention and contrc! of
water pollution. It was not that. You
may be happy to learn that during
the course of the last year, we provi-
ded potable water to 18,000 villages;
during the current year, our target is
27,000 villages and | am sure we are
going to achieve it.

She said two things about the swect
will of the States. We have not left it
to the sweet-will of the States; but we
are not over-stepping also, because the
States are  sensitive about their
own areas of authority. So, we are
just persuading them, as colleagues
and partners in a certain activity; and
we are glad to tell you that the States
are responding in a positive manner.
About the sample, I woulg have been
very glad to have accepted the amend-
ment of the hon. lady Member if she
had done it in time, but I am told
that it ig too late; and we shall surely
like to adopt it in the rules, if it is
possible. I commend that the Bill be

- passed.

MR. CHAIRMAN. The question is:
“That the Bill be passed.”

The motion wag adopted.



